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Abstract of the Proccedings of the Qouncil of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliament 24 & 25 Vic., cap. 67. ° '

The Council met at Government House on W: e(inesdny: the 16th October, 1878,

PRESENT :

His Excellency the Viceroy and Governor General of India, 6.M.8.1., presiding.
His Honour the Licutenant-Governor of the Panjib, o.s.1.

His Excellency the Commander-in-Chief, a.c.s.

The Hon’ble Sir A. J. Arbuthnot, x.c.8.1. ‘

Colonel the Hon’ble 8ir Andrew Clarke, R.E., X.C.M.G., O,B.

The Hon’ble Whitley Stokes, c.s.1.

The Hon'ble A. R. Thompson, ¢.8.1.

Lieutenant-General the Hon’ble Sir 8. J. Browne, k.c.8.1., 0.B., V.C.
The Hon’ble B. W. Colvin.

The Hon’ble T. H. Thornton, ».0.L., 0.8.1.

The Hon'ble F. R. Cockerell.

The Hon’ble G. H, M. Batten.

VERNACULAR PRESS ACT AMENDMENT BILL.

. The Hon’ble SIR ALEXANDER ARBUTHNOT moved that the Bill to amend
Act No. IX of 1878 (for the better control of Publications in Oriental languages)
be taken into consideration. He said :—*When I obtained leave to introduce
this Bill, I explained the circumstances under which the Bill had been framed
and the particular point on which the BSecretary of BState had desired
that the Act passed in March last should be amended, and I said that
I would take the opportunity of moving the further consideration of the
Bill, to offer o few remarks with reference to the working of the Act which
it is now proposed to amend, and also with reference to the discussions which
have taken place regarding that measuro sinco it was passed. Seven months
have now elapsed since the Vernacular Press Act became law, and with
the exception of certain proceedings which, owing to an unfortunate misappre.
hension, were instituted in one Province regarding certain writings which
had been published before the passing of the Act, but which proceedingg
were promptly withdrawa, thero has been no necessity for bringing the Act
into operation in any single instance. The Act, in this respoct, has go
far justiﬁed-—-and indeed has more than justified—the hope which I ventureq



954 VERNA CULAR PRESY J'OT AMENDMENT.

to oxpress when it w as passed tlnt the mere ewustenco of tlus law would,
in’ o great ineqsure, suﬂice to repre ess the nuscluef aframst which it is aimed, and
that the actunl enforcement of its provxsmns w ould be a thmg of very rare -oc-
_currence. " As' a ‘matter of fact, sedltlous and dlsloyul wntmg—\\ riting calcu-
"lated to inflame the minds of the masses and to bring the Government into con-
: -tcmpt i~has been entirely stopped At the same time there has been no interfer-
e ence with the legltlmute express:on of oplmon The liberty of the Press has not
 been in any way restnctcd ‘It might have been apprehended, and the appre-
‘_llcnsxon would not have been’ unreusonablo, that, for a time at all avents, the
result of passing ‘the present aw would have been different; that as a matter of
fact thero would have been some restriction on that free criticism of the mea-
sures of tho Government and the acts of the public officers which every well
wisher of good administration would desire to encourage. By many persons it
has been assumed, and it is still assumed, that such must be, and that such
‘has been, the natural result. It is constantly alleged that the Vernacular Press
has been gag; ged thnt the Native Press has been silenced.

“Iam bound to say that, in the case of persons at a distance—in the case
of English statesmen who have no opportumt) of knowing what is actually
' 'golng” on’on "the spot—such impressxons dre by no means unreasonable. ' But to
those who are acquainted with the actual state of things—to those who have
" the opportunity of seeing the vernacular newspapers, or the extracts from them
which are periodically printed—it must, by this time, be apparent that the
result which might have been apprehended, has not occurred. To them it must
be clear that the assumption to which I have alluded, is altogether unfounded
and that for all the purposes of legitimate discussion and criticism the Native
Press is os free as it ever has been. I need only allude to the comments which
have been constantly made in the vernacular newspapers on the Press Act, on the
" License-tax, and on the Arms Act, to show that on all these matters, and I may
add on other questions in regard to which there has been difference of opinion,
in regard to whlch the mensures of Government are objcoted to, either by the
community in general or by particular classes, thero is still the freest and the
most unreserved criticism and comment. This, my Lord, so far as we can form
a judgment from the history of the past seven months, has heen the result, and
1 cahnot but think that it is a result which must be regarded as very satis-
factory. The Act, which in many quarters has been so vigorously condemned, _
has entirely succeeded in its object of checking seditious writing, and has in
no way restricted or diminished the legitimate freedom of the Press.
“ My Lord, it has been said, and the opinion appcars to be very generally
entertained, that, in dirccting the amendment of the Act for which this Bill
provides, and in tho remarks contained in the despatch which the Sccretary of
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State addressed to the Government of India in Juno last, thero was a practical
condemnation of the Vernacular Press Act. It appears to me that those who
hold this opinion, can hardly have studieéd the despatch with care. It is im-
possible, I think, to read tho sixth and cighth paragraphs of the despatch with
any care or attention, without being forced to tho conclusion that, so far from
disapproving of the policy of the measure, the Scerctary of Stato emphatically
approved of it. In the sixth paragraph of the despatch, Lord Oranbrook
writes that he is bound to say that ¢ a strong case appears to he established for
¢ the further control of the class of newspapers at which the Act is aimed;’
and, after noticing the arguments which were adduced by some of the speakers
in this Council, IIis Lordship procecds to add an argument of his own, which is
to the effeet that, ¢remembering how few opportunitics the expericnce of these
¢ writers has afforded them of understanding the limits of justifiable criticism,
¢ he is inclined to think that a system of pecuniary penalties, leviable under
¢ honds, would be more applicable to their case than criminal prosecutions
¢ for an offence which may conceivably cntail a punishment so heavy as trans-

¢ portation for life.’

« And here I may remark that the general approval of tho principle and
policy of such an Act as this is perfectly compatible with the disapproval of a
particular and not vory important provision in it, such as that which is expressed
in the ninth paragraph of the despatch with reforence to the censorship clauses,
and which has led to the preparation of the Bill now hefore the Council.

« Tt would be idle to deny that the Vernacular Press Act has been received
with disapproval by many persons whose opinions arc ontitled to tho respectful
consideration of this Council. 8Such a result was only to be expected. The
measure is one which was not resolved on by the Government without great
reluctance and regret, and it was not probable that a mecasure of this nature
(I, certainly, for onc, never indulged in such a delusion) would be received
with acclamation. At first, it was supported by a certain portion of the
English Press in India. It was condemned by the greater portion of that Press.
As to tho policy of the Act opinions differed. As to the mode in which the
Act was passed—its being passed at a single sitting of the Council without the
usual notice to the public—the disapproval and the condemnation were move
general.  The Act was, at first, very favourably reecived in England by an
important section of the English Press; but it met with the emphatic disap-
proval of thrce eminent and experienced members of the Council of India; and,
in the debate which took place in Parliament in the month of July last, ifi a
house more than usually full, when it is considered that tho subject for discus-
sion was an Indian one, it was condemned by a miunority, amounting to the
/

comparatively large number of 152 members. ;
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“Well , my Lord, as, notw1thstandmg theso cxpxcssmns of dlsapproval-—-
expressions 'of disapproval which have emanated from ‘men of - very varjous
sliades of opinion—it is not proposed to repeal the Act, and as notmthstandmo
all that has becn said and’ written, the Government of India have not in any
_way receded from the opinion that the Act was a political necessity, it seems
-only right, and indeed it is only. 1espectful to the authorities who have con-

- demned the Act; that I should offer a few remarks with 1efe1ence to the objec-
‘tions whwh lmvo been taken.

wda e
© 7 In the ‘first place, as to the mode in wlnch tho Act was passed, as to its
having been passed through the Council at a single sitting without any previous
intimation to the public that such a measure was contemplated, I will only
say that, while the Government deemed it expedient that this course should be
taken, and while they are still impressed with the necessity which led them to
take this course, they perfectly recognise .the fact that this is a question on
which there is great room for diﬁerenée of opinion; and they would greatly
regret that the course which was taken in this case should be regarded as a
- precédent to be followed hereafter, save under circumstances of grave political
.. emergenoy. There is no prmcxple to which the Government of India attach a
" higher’ importunce—thexe is.no* pohcy “upon whmh -they lay. greater. stress— .
than that of submitting their legislative projects to the fieest and the Fullest
" public discussion. They would greatly deplore any general departu.re from
that policy ; and if such a result were to follow from the course which it was
deemed expedient to pursue on the occasion to which I am referring, they

would regard it as seriously detrimental to the public interests and ple]udlcml
to the efficiency of the administration.

* Passing on to the policy of the measuro, apart from the mode‘in which it
was passed, I must be permitted to say that many of the objections which have
been urged against it appear to me to have been based on a misapprehen-
sion.of the actual facts. It has been alleged that the subject of restrictive
regulations for the Press is much more a European than an Indian ques-
tion. It has been said that ¢sensitiveness under a tropical sun to harsh,
‘unjust and often mendacious strictures in the Press amongst zealous and
* comparatively young officials is no more than might be expected. Under
¢ all despotic Governments tho disposition to shackle the Press has prevailed.
* Increused ago and oxporvience of the little harm done by Press attacks
*.when the mensures of Govornment are sound in themselves produce o
¢ moro robust tempommcnt and a greater disposition to tolerate minor evils
* when they are the necessary accompaniments of larger benefits,! And
regarding the Members of this Council, it has been affirmed, as evidence
of theig incompetency to deal with such a subject, that they have no -

\ -
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practical knowledgo of Euglish political lifo. It has been said that among
us there is not a single namo known in conncetion with the history of
English politics. My Lord, I feel bound to say that theso remarks appear to
me to betray a very inadequate apprehension of practical facts. In the first
place, it strikes me as a somewhat strange thing to bo told that the Mem-
bers of this Council are too young to form a sound and calin judgment on a
question of this nature. TWhen, to take my own case, I remomber that I havoe
passed upwards of six and thirty ycars in tho public seryico; when I refleot—
and it is a sad and melancholy reflection—that several yoars have passed since I
completed two-thirds of that period which is usually considered to bo the avernge
span of human life, I am amazed to learn that I am too juvenile to distinguish
liherty from license, or to sco the difference between tho legitimate criticism of
public men and measures and the preaching of sedition and disloyalty. Nor
can I adnit that the fact of most of us having passed the greater part of our
lives in India disqualifics us from judging of tho probabls cffects of seditious
writings—of such writings as those which led to the passing of this Act—upon

the natives of this country. ¢

“ My Lord, thero is one important distinction which appears to me to have
entirely escaped the attention of all those who have condemned and disapproved
of this Act. .I refer to the distinction which exists between the English papers
published in this country and the Vernacular papers, as rogards the effect which
they respectively produce on tho minds of persons who are subjected to their
attacks. It seems to be thought by many of those who have criticised and
condemned our measure, that the Vernacular papers are commonly read and
discussed in Anvglo-Indian louscholds, and that they form common topics
of conversation in Anglo-Indian socicty. It seems to be supposed that when
the Amrita Bdzdr Pdtrika attacks Mr. Brown of Bardwdn for somo extra-
ordinary order in the Policc Department, or when the Dacca Prakash abuses
Mr. Jones of Patna, the subjcct is at once discussed at the Calcutta and
Simla dinner tables. I need hardly say to the Members of this Council
that such an impression is ridiculously wide of fhe mark. The truth is
that the only Europeans who rcad or see the Vernacular newspapers are
u limited number of officials, who study them ns a part of their duty
for the sake of obtaining any information that they miay contain, or of
hcquiring an insight into the views or feelings of Native society, so far as such
views or feclings are disclosed or represented in them.  8ocially, it may ho said
that they are unknown and unheard, of in Anglo-Indian society. The case,
as wo all know, is quite differcnt as regards the English papers; and I g
bound to say that the allegations which have been made would have had g

considerable show of reason—perhaps I might say a cousiderable amount of
B
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‘reason—if. tho mcnsme to' wlnch I am referring “had mcluded the’ Enghsh
newspapers in tho scope of 1ts operation. Tho distinction seoms to me to be an

.obvious one ; but it has Dbeen ovellooked cven by those wlno ought to have been
' ablo to rccovmse it.

N Another misapprehension to which my attention has been drawn in consi-
dering this subject and in reading what has been said and written about it, is
asto the extent of- the cuculatxon of the Vernacular newspapers. It seems to
.be supposed that, because we havea population (mcludmg, I presume, the Native
States) of 240 millions of people, while the cn‘culatlon of the Vernacular news-
papers does not amount to more than 100, 000 or 150,000, therefore that circu-
lation must be regarded as totally insignificant. But the fact is that the circu_
lation of Vernacular newspapers—and this is a fact perfectly well known to
cvery one who has looked into the subject—is in no way limited by the number
.of copies actually struck off. The great majority of those who become acquainted
with the contents of the Vernacular papers, do so, not by reading them, but
by hearing them read. *The mischief which is done by a single seditious article
cannot be measured by the number of copies of it which has been printed.

“ In some quarters a contrast has been instituted between the views which
were held by the Government of Indin in 1835 and those held by the.present
Government of India in 1878, and attention has been specmlly directed to the
opinions expressed and the remarks made by Lord Macaulay on the former
occasion. Now I should like to ask those persons who institute that contrast,
whether they feel at all certain that Lord Macaulay, if he had been alive and
among us, would have been an opponent of the Act which we lately passed. It
is quite clear that Lord Macuuluy was by no means insensible to the possibi-
lity of peouliar circumstances arising which would render it necessary to resort
to special measures for controlling the Press. When the quesfion was under dis-
cussion in 1835, Lord Macaulay wrote that ‘if peculiar circumstances should
‘arise, there would not be the smallest difficulty in providing measures adapted
“to the exigency.’ He rgmarked that ‘no Government in the world is better
¢provided with the means of meceting extraordinary dangers by extraordinary

¢ precautions. Five persons, who may be brought together in half an hour,
‘whose deliberations are secret, who are not stopped by any of those forms

¢which elsewhere delay legislative measures, con, in a single sitting, make a
“law for stopping every Press in India.’ It appears to me that those who quote
Lord Macaulay against the present Press Act are hardly warranted in assuming
that he would not have regarded the dxsloynl featurcs which have characterised
the Vernacular Press for many yecars past, up to the time indeed of the passing
of the present Act, as a sufficient justification, not for making a law for stopping
every Press in India, but for making a law which should enable the Government
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more casily to punish and to prevent the dissemination of sedition. In my
humble opinion, the remarks made by Lord Macaulay more than forty years ago
afford a strong presumption that if he were now here, filling the place at this
moment occupied by my hon’ble colleugue Mr. Stokes, he would have been
a cordial supporter of tho Vernacular Press Act. " .

“I must be permitted to say a few words regarding the extraordinary de-
scription which has been given in another place of the character of the writings
which led to the passing of the Vernacular Press Act. It was said by the prin-
cipal speaker in the debate to which I havo referred, that, if ho rightly under-
stood the fecling of the Indians, they complained of particular acts, of tho
operation of particular laws, yet that there was nowhere a disposition to deny
that British rule is beneficial to India. Hec also said that thoro was a good
deal that was silly and frivolous, along with a good deal that was permissible, and
a great deal that was positively useful, in the writings to which I refer. Now,
I must assume that those who attacked the action of tho Government of India
on that occasion must have read the speeches made in the Legislative Council
in Calcutta, and the quotations which were then given from writings in the
Vernacular newspapers. But I observe that care was taken not to qu:)te any
of the extracts which were read in this Oouncil, and this, perhaps, was pru-
dent; for it appears to me that it would have greatly taxed the ingenuity of
even the most eloquent orator and the most skilful debator of our time, to
reconcile the scntiments conveyed in any one of those extracts with the hypo-
thesis that there is nowhere a disposition to deny that British rule is bencficial

to India.

“ By another spcaker it was affirmed that the writings complained of
amounted to no more than dissatisfaction with the Government; and by ano-
ther it was alleged that it was almost impossible to find anything in the Ver-
nacular Press of India that could be called seditious in the real sense of that
word. I'will not take up the time of the Council by reading to it over again the
quotations made in the speeches delivered on“the 14th of March last, and
which, in my opinion, have been so strangely misdescribed by the speakers to
whom I have alluded ; but I will take the liberty of reading to it & passage
which occurred in a leading article of one of the Calcutta newspapers—a news-
paper which is not commonly supposed to be friendly to the Government—a

few days alter the Act was passed. Tho passage is as follows :—

« ¢OFf lato years, only too many of these papers scem to have devoted themselves wholly
and solely to the task of sowing the seeds of disaffection in the minds of their readers, - Their |,
colunins teem with invectives agninst the English Rdj and the English national character¢

The misery eudured Dy the Native population uader our rule is constantly dwelt on, sfid
)y
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stndloudy contlasted with the prospcnty suplmscd to havo existed nudcr the Morrnl Tmpelors,
whose paternal adiministration’ is painted in the l)ughtost colours. Ambwuous prophecics of
Bnbland’s 10ss of India are mingled with hints that our depm'turo is hkely to be expedited by
either foreign mvnsnon or.a general rlsmg of the pevple. One sentence calls attention to the
“numerical weal\ness of our army, which is put at less than half its strength; the next points
out that this slender force has to hold a population of 250,000,000 in subjection. There ean be
no mlstnko as to the kind of appl:ca.tnon Tangu: 1go like this is intended to have, however care-
: fully }he .writer may avoid openly advising robellion. Within the lnst year or two the num-
" her of these prenchers of sedition has largely increased, their tone has’ grown perceptibly bolder,
. und both their attacks upon Government and their libels upon private persons have become
-,"‘mom reckless. Such writings, circulated by thousands, as they are, cannot fail to exert a most
‘mischievous influence on the feclings of the ignorant masses who depond on them for all the

ideas on public affairs they possess. The germs of danger, latent and harmless now, may

become truly formidable when fermented by the beat of a future period of political excitement.”

* Now, I cannot but think that, in the passage which I have ]ust 1cad the
Editor of the Calcutta newspaper manifested a far more just and correct appre-
ciation of the real drift and meaning of the writings aguinst which the Verna-
cular Press Act was directed than was manifested in the debate to which I have
alluded. Inthatdebate,andin a greatdeal that has been said and written on this .
subjocty there is another distinotion, and a very important one, which seems to
me to have been entirely lost sight of. It i i this, that the: vast ma]onty of
the English papers, iowever violently they ruay attack men or measures, alwu.ys
attack them on their individual merits, treating them as accidental blots upon
our system, while the Vernacular papers too frequently and too constantly treat
the persons and things they denounce as the types and necessary results of a
foreign rule, of the British R4j, and assail our system as a whole. This is a
most important distinction, which cannot be too constantly borne in mind.

w.q, 3
« 8ince the publication of the Bill which I am now askmo' the, Council to

consider, several petitions and representations have been received by the Govern-
‘ment, some of them urging the entire repeal of the Act, others suggestmg radi-
“cal alterations in it. The expedicncy of ropealing the tenth section of the Act,
which deals with publications as distinet from newspapers, is urged in many
of these pectitions. Another prayer of the petitioners is that the Bill should
provide an appeal from any proceedings that may be instituted under the Act
to tho ordinary judicial tribunals. It is also alleged, and not without repson, in
more than one of the petitions, that the amendment which is now being pro-

posed in compliance with the instructions of the Sccretary of State will make
the Act more stringent.

“The Government have given their most careful consideration to all these
presentations and, as the Council are aware, they have postponed this debate
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in order that there might be ample timo for the consideration of theso represen-
tations and of any othoers that might he recoived. But after having given the
subject their most carcful attention, they have not deemed it oxpedient to
propose any further alterations, beyond the one single alteration for which the
Bill provides, and which is proposed in compliance with tho dirgetions of the

Secretary of State. -

‘It has been contended that the provisions of the tenth scetion of tho Act
will tend to arrest thoe development of Oricntal literature. I nced hardly say
that the Government of India would greatly deploro such a result. In connec-
tion with our educational operation thero i3 no subjcct to which the Govern-
ment attach greater importance than the promotion of clementary education of
an efficient kind, and, with this view, the formation of a sound Vernacular
literature. But the Government do 'not scc any reason whatever to apprehend
that these most desirable objects will bo in ahy way retarded by the operation
of the Vernacular Press Act. They do not belicve that this particalar scction
of the Act will hinder the development of a sound vernacular literature, any
more than its gencral provisions have interfered, up to the present date, with

the logitimate frecdom of the newspaper Press.

“The Government cannot cntertain the proposal to throw open an appeal
from proceedings under the Act to the ordinary judicial Courts. Such a pro-
vision would be entirely inconsistent with the policy of the Act, which policy
is to substitute o summary procedwre for the procedure which is provided for

in the Indian Penal Code.

«“My Lord, I think I have now noticed all the points to which it is desir-
able to advert in bringing this subject again before the Couacil. As I have
already said, the Government consider the working of the Act during the few
months that it has been on the Statute-book, to have been even more satisfac-
tory than the most sanguine expectations could have forcsc.on,. 8o t:nr it las
effectually repressed the evil against which it was aimed, while it has in no way
interfered with or restricted the legitimato freedomn of the Press. The subject
is' by no means frec from difficulty. It is,'indeed. onoe of those many difficult
subjects with which the Government of India have c?nstuntly to decal. Only
a few days ago I was reading in the memoir of an eminent and !’Opulnr Minis.
ter, who belonged to a gencration now qassed away, n.specch dcllvercd_ by him
many ycars sinco—delivered by him, it so happcus, in the very year in which
Sir Charles Metealfe's Act was passed.  On that occasion the Minister, reforving
to tho heavy responsibilitics which all English Governments have to sustain,

qu()tcd as applic'lblu t ” C tiluc ﬂ,t Whi(’h hc 8!)0]\-0’ Cel'tuin Wl)l‘lls ‘\“lich were
]
[¢]
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used by M. Bmke in the Butlsh Pmlnment many yc.’us b(‘foxe Those . words
. wWere— . ,

W may lmve uvuls, wo mny have enemies ; i1 do not fear tho | power of our uvals, 1do
not fear tho greutuess of our ‘enemics ;' but thero is one thing which I do fear, and that is onr
own power and’ or own gl eatuess. Our Indmn Empire is an awful thing.” -

‘ “My Lord, the difficulties mhorcnt in our Government of India have not
o dlmlmshed durmg the forty -three years wluch have olnpsed since Lord Melbouine
quoted thoso remarkuble words of the most ‘eminent political philosoplicr

India have not decreased. 'I‘hey may be different in 1878 from what they were
in 1836; but they are not less oncrons, not less burdensome, to those whose
duty it is to discharge them. It was with a profound sense of those difficulties
and responsibilities—of our responsibility for maintaining peace and order
in this great Empite—it was under the influence of o’ sincere desire to promote
the well-being of the millions entrusted to our rule, that the Government of
India brought forward the measure with which this Bill is connected. Wo

claim that that measure shall be judged by its results, and we are sanguinethat
the ]udgment so formed will not be unfavourable. »

. The Hon’ble Mg, Tnonm'oN said :—¢ Before making the few Qbservatmns
I have to offer upon the motion immediately before the Council, I propose, with
your Lordship’s permission, to follow the example of the hon'ble the Mover
and say o few words on the general subject of the enactment which has given
riso to so much criticism both in England and in India. And I propose to do
80, not because I can aspire to any special qualifications for defending the ac-
tion of this Council or of the Government—not because I can hope to add any-
thing of value to the able and exhaustive arguments of the last speaker—but
because, being an Additional Member of your Lordship’s Council—that is to
say, & member in no way connected with the Exccutive Government, and conse-
quently in no degree responsible for the original introduction of the measure—
I am in a position to speak without suspicion of being in any way biassed
by that feeling of paternal solicitude which may be presumed to animate the
members of the Executive Government in favour of their own offspring

.¢* And first, my Lord, I would venture to offer a humble tribute of admira-
tion to tho spirit of fairness and moderation which—subject to the exceptions
noted by my hon’ble friend—seems to have generally characterised the
debate in Parliament on tho Vernacular Press Act of 1878. Thero is mt ch in
the scntiments expressed on that occasion by members of the opposition: which
commands my hearty sympathy—and indeed must command the hearty sympa-
thy of all Englishmen; novertheless, after having carefully reconsidered our
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position in the light of the criticisms of Parliament and tho Press, and after
having carefully watched tho cffect of the cnactment on tho Vernacular Press
of India, I have arrived, independently, at a conclusion similar to that at which
the hon’ble the Mover has arrived, namcly, that, however much we may
regret the nccessity for the measure, wo have no reason to.regret that it was

passed.

“My Loxd, all the able speakers who in the House of Commons disapproved
of or denounced the proceedings of this Council laboured under one signal dis-
ability,—thcy knew nothing about India.”

' The Hon'ble SIR ALEXANDER ARBUTHINOT.—This is not quito correct.
One of the speakers at all events (Sir George Campbell) knew something about
India.” '

The Hon'ble MRr. THoRNTON.—* I said ¢able speakers;’ nonc of tho able
spcakers knew anything about India: but I venture to express the opinion
that the diffcrence between India and England constitutes the entire justifica-
tion, the entire raison d'élre, of the measure under criticism.

“ My Lord, having passed nearly twenty years of my life in the midst of the
people of one of the provinces of India, sometimes in s judicial, sometimes in an
executive, capacity, and latterly as Secretary to the Local Administration, I may,
perhaps, without arrogance, loy claim to somo acquaintance with the character
and feelings of its population. Well, the general result of my somewhat pro- -
tracted experience is that I know that the mass of the population of the Panjdb
is prosperous and contented and exceedingly well-affected towards the British
Government. Of course, it would be absurd to expect from an alicn and lately
conquered race the devotion which an Englishman feels towards his sovereign, -
or a Rijput towards his hereditary chicf; still there can .bo no question that
the people of tho Panjib are as well-affected to the British Government as an
alicn and conquered race can be.  But, while T know this to be the case, I
Inow also that the mass of the population is exccedingly simple, exceedingly
child-like, exceedingly credulous and, especially in times of religious or politi-
cal excitement, easily misled and agitated by the absurdest statements in the

Native newspapers.
¢« Such, my Lord, are the general impressions I have formed after some
years’ residence in India; but I am well awarc thu-t no mere statement of per-
sonal impressions, however carcfully, ho'wevcr flcllbcl‘ately those .il’t'lprcssions
may havo been formed, will have the slightest mlluer.:cc on t!lc opinion of the
public unless their correctness is supported !)y facts or illustrations. I propose,
therefore, to take up the time of the Council (but not, I trust, unprofitably) Ly
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citing a fcw fflcts in suppmt of my oplplon—facts which may possibly enable
‘the public to gathcl some nlca. of the cxceeding creduhty—the clnl(l-hko sxmph.
cnty—of a Pan]ﬁbl new spaper o,mhence.

4 The ﬁrst mqttmcc I wﬂl D ing to the notica of the Oouncil occurred some
years ago—in the year 1861 or ther eabouts In or about that ycar a paragraph
~appeared in Vel nacular newspaper to the effect that it was believed to be the
: mt(,ntion of the Ihr'ht Hon’ble the Secretary of State for India to issuc'a pro-
' clnmatlon ‘ordering’ that, within ‘a certmn peuod every. male inhabitant of
India should procure for himself’ and wear that species of European habili-
ment designated in colloquial phrase a © chimney-pot;" and that any person
failing, within the period prescribed, to comply with the provisions of the ordi-
nance would be liable to the pains and penalties of the Indian Pcnal Code,
My Lord, it will hardly be believed, but it is the fact, that this absurd state-
ment caused no small stir amongst the population of the Panjsb.

“ The second instance with which I wijll trouble the Council is of more
recent date, but affords, I regret to say, no indication of diminution in the cre-
dulous simplicity of tho Panjabi. Two or three years ago the General command-

. ing the Lahore Division, who had been devoting his attention to the important
subject of transporting artillery and military stores by railway, resolyed to test
the efficacy of his arrangements by taking (one morning) a battery of artil<
lery and its accompaniments by railway froni Lahore to the neighbouring city of
Amritsar. Well, the intention of the General commanding at Lahore was
communicated to the local English newspaper. This newspaper, my Lord, what-

- ever may be its merits, and I doubt not they are grcat and numerous, was not
usually addicted to pleasantry or humour of any sort ; but on this occasion the
Lahore journal for once belied its character and unfortunately perpetrated a
joke. It announced the intention of the military authorities by saying that
sthe Goneral commanding the Lahore Division would next day take the
city of Amritsar by storm.’ The joke, such as it was, appeared literally
translated in the Vernacular newspapers, and so reached the ears of the people
of Amritsar, And what did tho citizens of that great city do? Well, I will
tell your Lordship what they did not do; they did not take the matter as a joke
at all. They were filled with consternation. 8hops were closed, business was
susi)ended, and the public mind much agitated, until assured by the civil
authoritics that the General commanding the Lahore Division had no serious

- intention of blowing the city of Amritsar about the cars of its peaceful citizens.

“ Many other instances of similar credulity might be adduced ; but I will
.content myself with one other illustration—an illustration intended to give the
public some idea of the stage of menatnl development at which the mass of our
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population has arrived. I will read, then, to thoe Council the substance of an
article—a leading article—which appeared a fow wecks ngo in the columns of a
Vernacular newspaper published in a city which aspires.to be the most advanc-
ed and tho most intelligent of all tho cities under the administration of my
hon’ble friend upon tho left—I mean tho city of Delhi. In that city is pul-
lished & Vernacular newspaper which goes by tho name of the Alikr-i- Darakhshdn
or ‘ Flashing Sun.” In the pages of this brilliant periodical thore appeared in the
month of July last an article the objeet of which is to prove the race-identity
between the Hindu and the Englishman. This proposition, my Lord, is sup-
ported, is seriously supported, by the following arguments :—

“ Argument the first.—¢There is a tribe of pooplo in Europe called the
Dutch— Daksha is the name of one of the sons of Brahma.’

“ Argument tho sccond.—*In the Urdu languagoe Kkafrin means n woman
of the Khatri caste=—one of the wives of King Henry the Eighth of England

was called Katherive.’

« Argument the third.—* Both Englishmen and Hindus’—batho daily.

“ Argument the fourth.—¢ Both Englishmen and Hindus—eat pork. Bdrdk
or the hog is the name of an incarnation of Vishnu; and Bacon is & common

name in England.
Argument the fifth.—* English women and Hindu women—wear petticonts.’

« And now comes an argument which our author evidently considers (to
use a familiar phrase) the clincher. It is as follows: ‘Some Hindus wear the

Brahmanical thread—Englishman wear braces.’

“ My Lord, tho audience which believed the newspaper hoaxes of 1861 and
1876—the audienco to which the double-distilled rubbish I have just quoted is
seriously addressed—is the population wo had in view—at any rate it is the
population the present speaker had in view—when we passed the Vernacular
Press Act of 1878. Few will, I think, deny thata population such as this
requires to Le specially protected from seditious and inflammatory statcments in
the Native newspapers, and that utterances which may "be treated with
contempt in more adyanced communitics may be fraught with mischief or even

with danger here.

« But somo of our critics, while not denying the expediency of lcgislation
for sccuring a miorc stringent control than heretofore over the Vernacular
Press of Inc(’lin, have talen exception to some of the provisions of our cnact.
t: and they have taken special exception to the provision which vests cer-

»

men ) .
tain powers over the Vernacular Press—that is to say, powers for preventing the
D
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circulation of seditious or mﬂammatony statements or statemonts calcula.ted to
intimidate 'the Native maglstmcy—m the Executive Governmont and excludes'
the ]urlsdlctlon of the ordmm’y judicial tnbunuls If—a.r"uo theso er ltlcs——-
if legislative coutrol over.the chuculm Press is necessary, why not exercise
such control t}uough the agency of the ordinary Courts of Law? Why invest
the Executive Government w1th an mbltrary and dangerous authority ? To this
.'ob]ectlon, my Lord, an answer has been given by my hon'ble friend the mover,
- 'and an’ answer'was given by. o,ntmlpnnon when the Bill was considered at
:an.lcuttn. : It was then explained that, assuming the preventive measures of the
" Act to be necessary, it was of extreme importance that they should be
carried out expeditiously and quietly, and not in'such manner as to give the au-
thors of the mischiof the cclatand i importanco of o pubhc prosecution—a proceed-
ing which would simply intensify the evil it was sought to remedy. This
explanation has not, howeyer, satisfied our English critics_.: That it has
not done so, my Lord, is perfectly intelligible. From the period of the Stuarts,
Englishmen of all classes have inherited a rooted distrust of the Executive
" Government in matters affecting the hberty of the subject. That distrust, I am
proud to say, I have inherited myself  in common with the warmest lovers of
. freedom and the coldest admirers of bureaucracies; nevertheless, I cannot but
" feel that such 'distrust is wholly mnpphcn'blo to"the situation in’ "India. genemlly.
and to this measure in particular. My Lord, when the Levlslature of India
agreed to vest the above-mentioned preventive powers in the Executive Govern-
ment to the exclusion of the jurisdiction of the oxdinary Courts.of Law, it felt
that it was not making over these powers to an irresponsible despot, but to
officers acting under the most severe and strict control. Under the provisions
- of our enactment, no executive officer of firat instance, whether Commissioner of
Police, Ooilector or Deputy Commissioner, can put an iota of the Actin force
except with the previous sanction of the Local Government. My Lord, we are so
fortunate as to have before us in this Council—in the person of my hon’ble friend
Mr. Egerton—an embodiment of one of the Local Governments referred to. Does
he, I ask, present the appcarance of an oppressor of Native journalists—of an
imperillor of the liberties of the British subject? Does he mot rather present
the appearance of a perfect English gentloman, penetrated with love of his
country, love of British institutions, and of the people committed to his charge?
But my hon'ble friend is not merely the embodiment of one Local Govern-
ment; ho isa typical representative of the whole class. Then, my Lord, all
tho Local Governments act under the immediate control and orders of your
Lordship in Council ; and hero I would mention, with reference to certain
remarks in Parliament to which the hon’ble the mover has called attention,
that amongst the members of your Lordship’s Council is one who—so far from
-having ‘no practical experience of the working of free institutions’—has, if I mis-
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take not, held the high office of Premiorin a colony tho institutions of which are
certainly not less free than those of England—the colony of Victoria. Then your
Lordship in Oouncil is subject to the control of tho Scerctary of Stato in Couneil,
and the Secretary of Btato in Council is under the control of Parliament. If
thess guarantces are not sufficicnt to sccuro the Native journalist from harsh
or unfair treatment under the Vernacular Press Act, I do not know what

guarantecs could be sufficient.

“But the principal object of attack by critics—both in India and England—
is, after all, not the Act itself, but the mannorin which tho Act was passed. That.
a measure involving interference with the liberty of the Press should have been
introduced into the Council without notice and carried through all its stages ina
singlo sitting, and this in a time of peace, has been frecly denounced as a pro-
cceding uncalled for and reprehensible. India, it is urged, at the time
the Act was passed, was in nstato of profound tranquillity, and as for the
attacks of the Vernacular Press, thoy were as impotent as they were contemptible ;
why then adopt in legislating for the control of that Press a procedure only jus-
tifiable wlien the Empire is in danger, or in times of pressing emergency ? Why,
to use an oriental simile, summon so gigantio an elephant to demolish sv insig-
nificant & mosquito ? My Lord, it is doubtless right that the power possessed
by the Legislative Council of India of passing an enactment at a single sitting
should be very sparingly resorted to, and that, when resorted to, the proceeding
should be jealously, should be severely, serutinized ; and, in tho present case, as
Sir Alexander Arbuthnot has truly observed, there is much to be said both for and
against tho course which was pursued. Its justification is to be found,
not I venturo to think, in theorctical discussion, but in a full knowledge
and appreciation of the circumstances under which it was adopted; those
circumstances are fully known only to your Lordship and the Ordinary
Members of the Suprcme [Council; but I will tell the Council candidly why
I, as an Additional Member, not in the sccrets of tho Government, did uot
oppose the suspension of the standing orders, but ngre.ed to t.ho immediate pass-
ing of tho Act. It was becauso I felt that, though India was indeed tranquil, the
times were critical ; that, though the attacks of the Native Press wero truly asim-
potent as they were contemptible, they might, under altered f:in'ctxlllstanlces—nnd
cireumstances might any moment ultcr—-bccomu'fraugl_\t wntl} serious mischief
and even danger; that, in the event of war, thc? Elxsnftcct.cd residuum, and such a
residuum exists in the best regulated comr.numtlea, would: unless rest.raincd by
fear of a procedure more swift and certain tha.n o dragging prosccution under
tho Indian Penal Code, at onco make uso.o.f the Vernacular Prcss. for disscmi-
pating distrust and suspicion of t.hc British Gov.crnmeut and misleading n'nd
excititl,lg our ignorant and impressionable populations. Under these cirerim-
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stances it seemed to me that nny delay in p'lssmg the measule. or any protracted
discussion ' of its p10v1s1ons before enactment, was to’ be deplccated In &
woul—and to.put the, matter in famxlm' form—it appeat ed to mo that in the
ploccdure a.dopted by them the Govemment of In(lm had been gmded by the

s overy sensﬂ)le cons1derat10n that ¢ a stitch in time saves nine.’

)

e Such, my Lord are the ar guments which, I venture to tlunk may be fairly

' urged in fayour of the proceedings of ‘this Council. - Let me now, agoin follow-
.ing tho e*{u,mple of the last speaker, 1nv1te thc 00uncll tolook at the matter from

anothex point of view. Let us endeavour to test the propriety of the enact-
ment by its results. In the first place, bave any of theevil things pljedlcted of
the measure actually come to pass? Has it had the effect of in any way re-
pressing the bond fide criticism of public measures or the conduct of public
officers? Has it in any way checked the free representation of grievances ?
Has it mu.de the Vernacular Press the servile instrument of authority ? “If such
were the result of our legislation, then I, my Lord, should be among tho first

" to explain with emphasis ¢ Pereat Press Act!’ But, after very careful enquiry
“and regular perusal of the Press Selections, I find, in common with the hon’ble
. the Mover, that nothing of the sort has occwrred. There is not the slightest

indication "in’ “the” Native “newspapers. of . a.ny abstmence from ‘bond _ fide
criticism. There is no sign of any reticence in the representatlon of gnevances

And we certainly cannot say of the Indian journalists of to-day what was said
of the Fescennine writers of antiquity—

# e vertére modum formidine legis
Ad bens dicendum delectandumgque redacti.”

But, it may be asked, granting that no evil has flowed from the enactment
—has any positive good resulted from it? Unddubtedly, immense benefit
has resulted. ZThe sntolerable license of the past has disappeared, and
there is « most marked improvement in the general tone of the Verna-
cular Press of India. But not only has there becn a marked improvement
in the general tone of the Press; in common with the Press Commissioner I
have noticed also a marked improvement in the style and matter of the articles
published—I must except, indeed, from this general commendation the lucu-
brations of "the brilliant Delhi periodical; but, speaking generally, there is a
noticeuble improvement not only of tone but of style and matter,—so much so
that I have little doubt that, at no distant period, the Native Press of India, in-
stead of being, as it has Deen too often in the past, a disseminator of mischief
aad moroe or less o reproach to civilization, will become, as indecd many Verna-
cular newspapers are already, a valuable instrument of cducation, a valuable
‘expunent of the views and wishes of the people and a most useful aid to the
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Government of Ier Majesty in the great and anxious work of administering
this vast Empire.

“ Upon the whole, then, my Lord, I venture to hope that I am justified in
reiterating the opinion which I expressed at starting, that, whethor regard be had
to the reasons which led to the enactment of the Press law, or the results which
have flowed from it, there is no reason for regretting that the Act was passed.
I think I am further justified, nnder the circumstances, in expressing my entive
concurrence in the viows of the hon’ble the Mover as to the probable opi
nion of Lord Macaulay (had he survived to the present time) upon the mea.
gures taken: indeed, I am disposed to go cven furthor than my hon'ble
fricnd; T am inclined to assert with some degree of confidence that. had
the distinguished mover of the adverse resolution in the Ilouse of Commons
the misfortune to occupy my humble position on the present oceasion, he
would in all probability, have taken up atileast two hours of your Iordship’s
timo by an cloquent oration in deferce of the action of the Government of India
in having passed at a single sitting the Vernacular Press Act of 1878

“But, my Lord, while I beliove the action of the Government of India in
the matter of the Press Act to be defensible and the main lines of theo
enactment to be sound and suitable, I am quite preparcd to admit that some
of the provisions are open to amendment. In pm:ticulm', I think the censorship
clouses may be appropriately withdrawn. I never liked those clauscs, and
ny dislike to them is based on practical experience. In the province in which I
have had the honour of being employed, a censorship of the Native Press
was in forco (under a local ordinance) for a period of cight years—from the
year 1857 to the ycar 1865. It was first imposed by that illustrious statesman
Tord anrenéc, when Chief Commissioner of the Panjdb, and was kept up
with vigour during the régime of his distinguished successor Sir Robert Mont-
ccpest respect for the great names associated with
the censorship of the Press in the Panjib, I am co'nutminod to confess
that the result was (in my humble opinion) far from sntmfactory. Tho rcs}zlt
may be described bricfly by saying that the Vernacular Press of that pericd
contained ¢ minimun of news and o mazimum of adwlslion. My recollection
of these days has led me to form an opinion very strougly adverse to the institn-
tion of a censorship; indced, had I to choose bctwu?u'u. nga.r;tdur Pioss oo
lutely frco and 2 Press carried on under the depressing swpervicion of a cenzor,

I should be disposed decidedly to prefer tho former.

«In these circumstances, my Lord, I nced hardly say that I chall give my
favour of the present Bill.”

.-

gomery. But, with the d

vote most cordially in

The Motion was put and agreed to. /
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The Hon’ble Sir ALEKANDLR Anuu'nmor moved ?luxt the Blll bo pasqed ‘
His Tixcellency THE l’m.smmvr s'ud -—“ If I do not gwe a sﬂcnt voEe on
this occasion, it is only becatse ‘T ain anmous thiat my silence shall not b mis-
interproted. For no other reason should I have deemed it necessary toadd a single” -
“word to the cogent obser vahons with which my Ton’ble colleague Sir Alemnder
Arbuthnot introduced, and the lw(,ly illustrations with ‘which my hon'ble fr iend
- Mr. Thornton followed him, on the, provious motion. - Although the thoughtful
- speech of my hon'ble colleague nntumlly and properly turned olneﬁy upon the Ver-'
'nnoular Pr ess Act yet the Oouncnl is aware that neither the Vernacular Press Aot,
"'\nor the principle, nor the e‘(pe(hency, of that Act, are hero uudex dlsoussmn.
My hon’ble colleague has reminded us that the Vernacular Press Act has no“,
for somie time, been in force, with the approval of the Secretary of State and the
ratification of the British Parliament, and, as the Hon’ble Mr. Thornton has also
reminded us, no action can be taken under that Bill in any part of India without
the carefully considered sanction of tho Bupreme Government. Up to the present
moment no action has heen necessary under the Act, and I trust that no such
7 action will be necessary. But I do not Lesitate to say that the existence of the
law Tas been emmently beneficial in its effects, and productive of a marked
. 1mprovement in the general tone and character of Vernacular ]oumahsm
Many evulences of this might, douthess, be’ ndded to those which. have been
. cited by my hon'ble colleague; but I think the Courcil: will have’ ‘been
satisfled by the statement ye have just heard from him that the éffects.
of tho Vernacular Press Law are vigilantly watched and considered by . the
Department over which he presides; and that this law, whilst effectually .
restraining seditious and profligate publications, has in no wise hindered
the frcest and fullest expression of antagonistic opinion on the policy and

conduct of the Executive or the Legislatwre in the fair field of publlc
criticism.

“The Council is aware that the object of the present Press Law is pre-
ventive, not punitive; and speaking for myself, I can truly affirm that my
own object, both in connection with that law, and generally as regards all the
relations hetween the Government and the Press, has been, not to check, but to
promote, the growth, not to injure, but to improve, the position, of the Verna-
cular Press. I say more. The Vernacular Press has received from the Govern-
nment which passed the existing Press Law, not merely toleration, but sympathy,
not merely good wishes, but good offices. I have always felt that owr duty
toward that portion of the Press was of a two-fold character. We were bound,
indeed, to protect the community from the abuse of freedom on the part of
certain Vernacular journals; but we were also hound in the interésts of the
community, as well as of the Press itsclf, simultancously to do all in our
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power to encowrage and assist the Vernacular Pross in the unrestricted cultiva-
tion of that freedom which the present law denics to no honest journalist.

“Now I think there is no uso in ignoring the plain fact that tho existence ot
a frec Press in a country whose Government is not based on’ free institutions,
or carried on upon representative principles, is a great politicul anomaly, and
that the relations between such a Government and such a Press must, neces-
sarily, be somewhat peculiar. A Press exists for tho circulation of facts, ns
well as of opinions about them. If tho facts arc untrue, tho opinions must be
unsound. Adequate political information is as necessary for the sustenance of
a healthy Press as adequate food for that of a healthy human heing. But
in this country tho only sourcc of authentic political information is the
Government itself, whose political acts are the legitimate subject of thav
public criticism which it is the function of the Press to supply. If you
put aside the Government; beyond and apart and independently of the Gov-
ernment, where is such information to be found? In the ramowrs of the
strects, in the gossip of the bézdrs and the mess-rooms, in tho interior con-
sciousncss of amateur political prophets, or the oceasional indiseretion of some
official clerk ; and therefore, I think that, in presence of a Press which is, so to
spesk, constrained to forage for its sustenance on such a barren moor, it is the
duty of the Government, so far as it is possible to do do, to keep tho Press fully
and impartially furnished with accurate current information in reference to such
mensures, or intentions, on the part of the Government, as are susceptible of
immediate publication, without injury to the intorests .for which the Government
is responsible. In the arrangements organized for this purposc no distinction
has been admitted between onc journal and another as regards the European
Press; nor any attempt made to hins the opinions of the Prcss. on tho infor-
mation thus impartially provided to it. Now, .I am happy to say, similar arrange-
nts have alrcady heen commenced for placing respectable V?mncu.lar journaly
in this respect on preciscly the samo footing as tlu}t of their previously Mo
privileged European contemporaries ; and I lfm'dly think tlmt-' the bcttc_r pm-tw.n
of the Vernacular Press will be disposcd to disputc my assertlo'n that its posi-
tion, so far as that position depends upon tho Government, is, at the.prcsent.
moment, more satisfactory, and more assured, more 'respcctfully rccf)gmzc(l by
the Exccutive, and, thorcfore, more influential with the community, than ot

wme

any previous period.

«The object of the present Bill is to rcmm'c.from the Vf:l‘na(:l.flnl‘.l’rcss Act
a clause which was inserted into that Act:,, not .\\"xt.hout certain h‘es;tut.(m at 126
time, purcly as o mitigating, not as un 1.utcnsl'tymg, clx'nusc. The Sceretary of
State, whilst sanctioning tho whole Bill, inclusive of this clause, expressed an

opinion that the option thus given to impecunious Editors to place thelir jour-
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nals under temporary supervision as an alternative to penalties which might
otherwise, in such cases, put an end altogether to the precaious existence of
the offending journal, was a provision liable to misusc, and which might, in
practice, introduce a principle nowhere else recognised in the Act, and, indecd,

generally inconsistent with the spirit of it. The Secretary of State, therefore,
requested the Government of India not to act upon this clause, leaving it to our
judgment to decide whether the clause should be left in abeyancoe, or altogether
© withdrawn from the Act. The Government of India, fully appreciating the
apprehensions of the Seccretary-of State on this point, and belicving that practi-
cal difficulties might ariso if the benefit of the clause were at any timo claimed
under the Act from which it remained unwithdrawn, has introduced the present
Bill for tho purpose of rendering impossible any such contingency. This
amending Act, however, leaves of course wholly unaltered the character and
principle of tho original Act; and therefore I trust the Council will feel no
hesitation in adopting the motion which I have now to put.”

The Motion was put and agreed to.

OENTRAL PROVINCES EVIDENCE BILL.

The Hon'ble M=. StokEs introduced the Bill to make better pnﬁion
for recording evidence in.the Central Provinces, and moved that it be referred

- to a Belect Committee consisting of the Hon'ble Mr. Cockerell and the
Mover.

The Motion was put and agreed to.

The Hon'ble Mn. BTokEs then moved that the Bill be published in the

Central Provinces Gazctle in English and in such other lnnf'uages as the Local
Government should think fit,

The Motion was put and agreed to.
DESTRUCTION OF RECORDS BILL.

Tho Hon'ble MR. 8ToxEs also introduced the Bill to authorize the destruc-
tion of uscless records in Conrts in British India, and moved that it be referred
o » Soleet Committee consisting of the Ion’hle Mr. Cockerell and the Mover.
fir bad nothing to add to the remorks which he made when he obtained
lewvo to introduce the Bill, except that, in addition to the power given to the

izh Courts and the Recorder of Rangoon to miake yules for destruction of
vegords in their own offices end in the Couwrts subordinate to them, the Bill
wowd also givo the Iligh Courts at Cnleuttn, Madras, and Bombay power to
makd rules in the caso of the Courts for the reliof of insolvent debtors established
in thof\e towns. As at present constituted, the Insolvent Courts in the Presi-
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dency towns, though presided over by Judges of tho local High Court, wero
neither divisions of the High Courts nor Courts subordinate to them ; but the
presiding Judges sat as Commissioners under 11 & 12 Vie., cap. 85.

The Hon'ble Mr. TrHorNT0N observed that all would admit the nccessity
for securing the systematio destruction of uscless public records, aud he believed
elaborate rules on the subject were in force in most of the provinces of India ;

.but, with reference to the present Bill, ho would venture to ask the hon’ble
the Mover one question. If legislative sanction was really necessary to authorize
the destruction of public records, on the ground that, amongst those records,
there were documents- which were private property, why should the scopo and
operation of the present Bill be confined to judicial records only ?  Why shounld
not its operation ho extended so as to cmbraco tho records of other departments
of the Government? The records of tho Revenue, Scttlement, Polico and other
departments were very voluminous,—stood in fact as much in nced of systematic
clearance as judicial records, and like those records sometimes included docu-

ments which were, technically speaking, private property.

The Hon’ble Mz. StoxEs said that he had not known that the Reveunue
records cver comprised documents which wero private property. But if thiy
really were the case, his hon'ble friend had pointed out a flaw in our legislation,
which, so far as he was aware, was found in every Province in India except
Oudh, where Act XVIII of 18786, scction 89, made express provision for destroy-
ing all unnecessary records, whether civil, criminal or revenue. The Bill, as it
stood, was & mere embodiment of the decision of the Homo Department, and
without express instructions, he would not feel justified in going further than

the Bill now went. .
His Excellency e PRESIDENT suggested that the point should be settled

in Select Committce.
The Hon’ble Mz. STokEs having expressed his concurrence in this sng.

gestion,
The Motion was put and agreed to.
Tho Hon'ble Mx. STokES then moved that the Bill be published in tho local
1 Gazettes in English and in such other langunges as the Local Govern-

-

officin
ments should think fit.

The Motion was put and agreed to.
PLEADERS ACT AMENDMENT BILL.

The ITon'ble MR. STOKES also moved for leave to introduce o Bill to amend
the Pleaders, Mukhtdrs and Revenue Azents Act, 18G5,  Ile said that that Act
i, . .
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provided that it should tako effect in the Lower Pxovmces and North-Western
Pr ovmccs of Bengal on tho 1st January, 1866, and that it mwht ¢“he oxtended by
any other Local Government to its own territorics by notification ™ at any time.
‘But there was no provision empowering a Local Government to extend a portion
of tlio Act to its territories. 'T'he Governimncent of Madras now desired to extend
the Act to the Pleaders and Mukhtdrs in that Presidency, but it did not want
to have any legislative provisions as to Agents in proceedings before the local
Revenue authorities ; and as it appeared expedient to the Government of India
that Local Governments should have power to extend to all or any portion of

their territories such portion of tho Act as they might think fit, the present
Bill hnd been prepared to confer that power.

The Motion was put and agreed to.
The Council adjourned to Wednesday, the 30th October, 1878.

SiMLIA ; D. FITZPATRICK,
The 16tk October, 1878. Secretary to the Government of India,

Legislative Department.
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